
NOVEMBE~ 24, 1969 Reported Massacre I" 
South Vlettlum (C.A.) 

11.13 hrs. 

CALLING ATIENTION TO MATIER OF 
PUBLIC IMPORTANCE 

Tbe Reported Malsacre of chiliaD VllIales 
In Soutb Viet Nam by ."merlcaD loUden 

MR. CHAIRMAN: Now, Shri Devcn 
Sen may read out thc notice. 

SHRI DEVEN SEN (Aunsol): I call 
the attention of the Minister of External 
Affairs to the following maUer of urgent 
public importance and I request that hc may 
make a statement thereon : 

"The rcported massacre of civilian 
villagers including women and children 
In South Viet Nam by American 
soldiers." 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): Thc 
Governmcnt's attention has been drawn to 
press reports about this matter. It has not 
been possible to obtain all the details so far. 
It is understood from the newspapers that 
the United States authorities may be con-
ducting an enquiry. 

Government are shocked to bear such 
news. We regret deeply the needless loss 
of life in Vietnam. We continue to urge all 
parties to reach a settlemeut which permits 
the Vietnamese people to decide their future 
free from foreign iuterference. 
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SHRI BALRAI MADHOK (South 
Delhi) : Some papers arc being dropped from 
the visitors' gallery. 

DR. RAM SUBHAG SINGH (Buur): 
Some leiters have been dropped from the 
gallery. 

SHRT KANWAR LAL GUPTA (Delhi 
Sadar) : What are those letters which have 
been dropped from the gallery? 

MR. CHAIRMAN: Inadvertently, they 
have been dropped. One of the letters is 
addressed to Shri M. V. Krishna Rao. These 
are private letters and they have been drop 
ped inadvertently. 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DINESH SINGH): The 
hon. Member h"s asked whether we !lad 
taken up this matter with the South Viet 
Nam Government. The House may have 
seen a statemrn t which has appeared in the 
newspapers on behalf of the South Viet 
Namese authorities, saying that they were 
not aware of any such America killings. 
But it is not a matter which we have to 
take up with the South Viet Namese 
Government, but with the American Govern-
ment, because the American authorities 
themselves, as has been stated in the neWII-
papers, are inquiring into the matter, and of 
course, we shall try to follow as to what 
has been the result of these inquiries. 

SHRI H. N. MUKERJEE (Calcutta 
North East) : It was rather interesting to 
notice the platitudinous reply which Govern-
ment chose to give in regard to this questinn, 
particularly when this matter has hurt the 
conscience of the world tn such an extent 
that even in the British HoulC of Commons, 
there was an animated discussion of the 
is.ues involved ; but even through we are 
chairman of the International Control Com-
miasion in that part of the world, and even 
though we are 80 very near South-East Asia. 
even thongh our Minister only recently 
went there and declared some friendly senti· 
ments for North Viet Nam and the desire 
for peace in that areu, in spite of all that, 
we seem to trickle down to tbe kind of 
attitude displayed by some Memben on this 
side of the House by under-ratiq the 
sipi6cance of wbat 1w happened and parti-
cularly In view of what h .. happeaed IIIIIIIIJ 



that the hon. Minister says that the Soulll 
Viet Nam Government have denied that the 
Americans did not do so, but the American 
Govemment themselves have been driven 
by the logic of the aituation to order an 
inquiry. That shows that is a terrible 
inequity and viciousness has been practised 
in that part of the world, and that is all 
inkeepinl with the tradition of American 
behaviour in Viet Nam. That being so, 
may I know if the Covernment of India 
have fOl'JlOtten their responsibilities in regard 
to this matter and have forgotten what Shri 
Madhu Limaye pointed out a little whille 
ago, that the matter of conscience is 
important not merely in regard to voting for 
ele..1ions in Congress or any other organisa' 
tiona but matters of conscience are impor-
tant in respect of these things also ? 
Therefore, from that point of view, may I 
koow whether Government are oot doing 
anything more than merely taking note of 
the situation and waiting to know what has 
happened? May I know whether the 
Government of India have not come forward 
to make protest when the fact of the matter 
is very clear from that kind of contradiction 
between the attitude shown by the South 
Viet Nam puppet government and lhe 
attitude shown by the American Govern-
ment? Something inhuman and utterly 
atrocious, something which goes against 
the grain of human decency has taken place, 
and the Indian Government have got to 
take a stand in regard to this. May I 
know if Government or prepared to take 
something of that stand, consistently with 
their sense of responsibility and cons-
eientiouaneas in international affairs ? 

SHRI KANWAR LAL GUPTA: Why 
should his party support the Government 
then? Why should his partymen be the 
drummer-boys of Government? 

SHRI DINESH SINGH: I would bel 
of the hon. Member to see the statement 
made by my colleague. It is not a plati-
tudinous statement at all. As the han. 
Member himself has mentioned, because of 
our position as chairman of the ICC, 
we have always taken an attitude of giviDI 
the facts to the House. without bringinll in 
any kind of expression of our own fcelin .. 
unless facts have been established when we 
have oat hesitated to say what we have felt 
risht. Here, apin. I should like to inform 

the hon. Member that if there is any truth 
in the matter, I entirely ai_ with the 
sentiments that he has expressed, and I have 
no doubt that the House itself will join in 
any condemnation of what has happened, 
but in a situation where we have not been 
able to get all the facts, It would not be 
desirable on my part to say anything mo", 
than what has been stated 00 behalf of 
Government. 

SHRI JYOTIRMOY BASU (Diamond 
Harbour): But Government are already 
late. 

MR. CHAIRMAN: Now, he may put 
his question. 

SHRI JYOTIRMOY BASU: This mor. 
ning after tabling a motion for adjournment 
on this issue, I also sought to raise the issue 
under rule 377. But you in your wisdom 
converted it into a call attention notice. I 
still feel that this is a very serious matter 
meriting discussion by way of an adjournment 
motion. 

The facts of the case, as most of us have 
come to know, are that US soldiers of 11th 
Infantry Brigade of the US Army in South 
Vietnam commanded by Lt. William Calley 
and others committed in a plannea mallner 
indiscriminate and wanton mass butchery of 
unarmed civilians. mostly women children 
and old men, numbering not less than 567 at 
My Lal No.4 Songmy Village. After this 
slaughter operation, the US Army threw most 
of the bodies into a canal. 

Even in Britain where the Government 
is wedded in policy to the USA people have 
noted this with horror and the matter hal 
been raised by aboul 40 MPs In the HOUle 
of Commons insisting on the Government to 
send a protesl nole to the US Government. 

Thil House must discuss the matter al 
an appropriate time. Meanwblle, I want to 
uk the Minister whether he would take 
energetic and adequate steps to .. t fuller 
Information and send the matter immedialely 
to the Human Rillhts Commluion. I would 
also ask whether they would take all other 
steps possible in this reprd. 

SHRI DlNESH SINGH: We .hall 
certainly try to do our belt to sct informa. 
tion. I mentioned Ihat this malter .. likely 
to come under US Investlpllon. Then MI 
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rShri Dinesh Singh) 
shall be able to find out. Of course, our 
missions in the US and also in South 
Vietnam would make an attempt to find out 
the facts as far they caD. 

SHRI JYOTIRMOY BASU: What 
about takinp up this matter for discussion 
either under rule 184 or as an adjournment 
motion 1 

Mr. CHAIRMAN: That il for the 
Speaker to decide. 

SHRI VASUDEVAN NAIR (Peermade): 
It is not as if som soldiers were killed in an 
encounter. The fact is that an entire Yillage 
was wiped out. I should like to know whether 
Goyernment haye any information from their 
own agencies in the countries concerned, 
whether in North Vietnam or South Vietnam 
where they haye their own representatives, 81 
they cannot go by the account giyen by the 
Sou~h Vietnam Goyernment. Also would 
they like to raise this matter in the Human 
Rights CommiSlion themselyes or would like 
lupport some other country if it is railed by 
that country on that forum? 

SHRI DlNESH SINGH: What action 
we ought to take will really arise after 
we Ita ve more information on this subject. I 
ha>e shared with the House the information 
ayailable with me When we get more infor-
mation. it will be for us to consider what 
.tepa we should take. 

SHRI VASUDEVAN NAIR: What is 
the information from Goyernment's milsionl 
in the counries concerned ? 

SHRI DINESH SINGH: At this ltaae, 
our Information is not more then what has 
appeared in newlpapers. 

11.24 bra. 

PAPERS LAID ON THE TABLE 

Paper. under Post-llraduate IDilltate of 
Medl~al Ed.~atlon a.d R_eII, CIuuId.I-

aarh Act aDd Preyealloa of Food 
Adulteration Act 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING; AND WORKS, HOUSING 
AND URBAN DEVELOPMENT lOR. S. 

CHANDRASEKHAR) : On behalf of Shri 
K. K. Shah: 

I bea to lay on the Table-
(I ) A copy of the Certified AccoUDt. of 

the Post Graduate Institute of 
Medical Education and Research 
ChaDdigarh, for the year 1967-68 
tosether with the Audit Report 
thereon, under sub· section (4) of 
section 18 of the Post-Graduate 
Institute of Medical Education aud 
Research, Chandigarh Act, 1966. 
f Placed In Library S.e No. LT 
205~169) 

(2) A copy of the Prevention of Food 
Adultetation I Second Amendment) 
Rules. 1969. published in Notifica-
tion No. G. S. R. 2068 (English 
Version) and G. S. R. 2069 (Hindi 
Version) in Gazette of India dated 
30th August, 1969, under sub-section 
(21 of section 23 of the Prevention 
of rood Adulteration Act, 1954. 
[Placed in Library. See No. LT 
2059/69) 

Papers re : Accounts of Coal Board 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI JAGANAIH RAO): 

I beg to lay on the Table--
(1) A copy of the Audit Report on the 

Accounts of the Coal Board for 
the year 1907·68, under sub-section 
(2) of the section 12 of the Coal 
Mines (Conservation and Safety) 
Act, 1952. 

(2) A copy of the Annual Report 
(Hindi and English versions) of tbe 
Coal Board, Calculla for the year 
1968-69. [Placed In Ubrary See 
No. LT 2060/69] 

NotlleatioDI aader Ineome-ta1l: Act, Ceatral 
F.ul ... and Salt Act, Central Ezelle 

Rules .ad Casto •• Act 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : 

I beg to lay on the Table--
(I) A copy of the IIICOIIIII-las (FIfth 


